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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

MA No. 34/2024 IN 

Original Application No. 58 of2015 
Ramesh Chand & others. 

Versus 
Union of India & others 

. ..... Applicants. 

... ... .. Respondents 

REPLY/RESPONSE OF THE RESPONDENT NO. 04 {DEPUTY 

COMMISSIONER, SIRMAUR, HP, IN TERMS OF ORDER DATED 

22-08-2025 

MOST RESPECTFULLY SHOWETH: 

I That the instant matter was listed on 22-08-2025 on which dated this 
Hon 'ble Tribunal was passed the direction as mentioned below-

" The Tribunal in the proceedings dated 23-04-2025 had granted 

time to the counsel for the state to file Affidavit of the Respondent No.-

4 alongwith all the supporting material and map disclosing if the flood 

plain zone of river sa/ani has been defined and demarcated at the 

ground level. No. such affidavit has come on record. learned counsel 

appearing for the state submits that the Affidavit has been filed day 

before yesterday. The Registry is directed to examine and place the 

affidavit, if filed on record. Counsel for the state is also directed to 

supply a copy of the affidavit to all the concerned parties within one 

week". 

2 That the Hon'ble Green Tribunal intimated in the order of dated 22-08-

2025, Affidavit of the Respondent No. 4 , alongwith all supporting 

material and map disclosing if the flood plain zone of river Salani has 

been defined and demarcated at the ground level. No such affidavit has 

come on record. In compliance of order dated 23-04-2025 

Gorum1ssionm 
Sirm<nr,. 
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Affidavit alongwith all supporting documents was already sent 

I on 04-08-2025 through the concerned counsel (Annexure-R-1). 

I I 3. 
That as per the affidavit submitted by the Respondent No. 4 (Deputy 

Commissioner) on 04-08-2025 to the Hon 'ble National Green 

Tribunal, No application for demarcation of Flood Plain Area/ Land 

situated in village Ambwala, Sainwala was ever filed for demarcation 

by any interested party so far neither any such demarcation was 

conducted in respect of Flood Plain Zone till date. 

I 

4. That, in compliance to order, dated 22-08-2025, the report was again 

sought from the Superintending Engineer, Jal Shakti Circle, Nahan, 

District Sirmaur, vide letter dated I 9-09-2025. 

" Demarcation of the flood plain zone of river Salani, District 

Sirmaur may kindly be conducted at the earliest." 

5. That as per the report submitted by the Superintending Engineer, 

Jal Shakti Vibhag, Circle, Nahan, District Sirmaur vide letter dated 30-

09-2025 (Annexure-R-11), the detailed project report for" Flood Plain 

Zoning of Markanda river and its tributaries" amounting to Rs. 143.36 

lakh has been submitted to the SDMA ( HP State Diaster Management 

Authority) by the Executive Engineer, Jal Shakti Division, Nahan vide 

proposal ID 156 dated 28-04-2025 through online portal of SDMA for 

necessary approval and arranging of funds but the proposal was 

returned back by the SDMA through online with some observations. 

The observations have been attended by the concerned consultant and 

re-submitted through online portal on 29-09-2025. The river Salani 
' 

which is a tributary of river Markanda, is proposed for flood plain 

zoning, which will be marked after obtaining the necessary approval/ 

arranging of the funds from the competent authority. 
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That the Report/Response on behalf of the Respondent No. 04 

(Deputy Commissioner, District Sirmaur) is submitted before Hon'ble 

NGT with the request that the report may kindly be taken on record for 

consideration please. 
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DEFORE TIil~ IION•nu~ PRINCIPAL BENCH NATIONAi. GRJ-:f.N 

TRIHUNAL, Nf<:W DELHI 

MA No.34/2024 

IN 

Original Application No. 58/2015 

Ramesh Chand & Ors. 
. ........ Applicants. 

1 

Versus 

Union of India & others. 

. ........ Respondents 

INDEX 

Sr. No. Documents P. No. 
l. Compliance affidavit m pursuance of order dated 

1-:3 
23.04.2025 

2. Reports ofTehsildar Nahan, District Sinnaur, vide office 

Letter No. Rcader/fN/2025-·I 642 dated 30.04.2025 \.\-~ 

Anncxurc R-1 

3. Report of Executive Engineer, Jal Shakti Division. 

Nahan, District Sirmaur, vide office letter No. PW-JSV- ~-~ 
DB Nahan/2025-701 dated 28-~-2025 Anncxurc R-2 

Date: ol/.~.2S 
Place: N at 1-tA'>I. 

) 
ssloner 

(H.P.) 
4.,.z_~ 
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Through Depul .. omml$r.lonei 
Oi :.tr,e,r Sirrnour (H .I~) 

Dlvyansbu Kumar Srivastava 
Ad\'ocatc-D/1383/2015 
AoR. Supreme Court of India 
D-S, Jangpura Extension, New Delhi 110014 

Dksrh·astavaOSll@ 9711872319 
gmaiJ.com 
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/ / ' BEFORE THE HON'llLE PRINCIPAL BENCH NATIONAL GREEN 
/ .~- f~ - _. TRIBUNAL, NEW DELHI 

I
I / 
rt' MA No, 34/2024 

IN 

Original Applicntion No. 58 of 2015 

Ramesh Chand & Ors. 
. ........ Applicant 

Versus 

Union of India & other ....... Respondents 

Affidavit in compliance to order, dated 23-04-2025, passed by the 

Hon'ble Principal Bench National Green Tribunal, New Delhi MA No. 

34/2024 in Original Application.No. 58i2015, titled as Ramesh Chand & 

others Vs Union of India & Ors. on behalf of respondent No.4, the 

Deputy Commissioner, District Sirmaur at Nahan, Himachal Pradesh. • 

I, Priyanka Verma, presently posted as Deputy 

Commissioner, District Sinnaur at Nahan, Himachal Pradesh, solemnly 

affirm and declare as under-: 

1. That the instant matter was listed on 23-04-2025 on which date this 

Hon'ble Tribunal w_~s pleased to direct to ascertain as ·to whether the 

demarcation of the flood plain zone of the river Salani has been done or 
e\ 

~~ip~~t. 
,,<\,~ \'0~ 

c,,O" • o-v<. " 
~'V~ ~, ... (~ 

~f~: ~~v\ 
~\S 

. ~ .. 

tit 1f. 
;, 

• -
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' ;:, That in compliance to order, dated 23-04-2025, the report was sought 

/ /

. from the Tehsildar Nahnn, District Sirrnaur as to whether the 

1 
demarcation of the flood plain of the concerned river has been done or 

( 

j 

l 

not. 

3. As per rep01t submitted by the Tehsildnr Nahan, vide his office letter 

No. ReaderffN/2025-1642 dated 30-04-2025 (Annexurc ,R-1), the 

demarcation of the entire land comprising of I(hasra Numbers 720/5, 

721/5, 1271/6, 6/1, 1273/723/9, 1,8, 718/4, 3, 1266/419/4, 552/2 and 

614/46/3, Kita 12 measuring 65-17 bigha situated in village Ambwala­

Sainwala applied by the interested party (s), was carried on 05-04-2015 

by the concerned field kanungo, Nahan. District·Sinnaur. 

4. The land under demarcation, situated in village Ambwala, Sainwala, 

the classification of land comprising of K.hasra No. 6/1, measuring 7-4 

Bigha, was "Gair Mumkin Nadi" and that of Khasra number 8, 

measuring 0-4 Bigha was " Gair Mumkin Burd" at the time of 

demarcation. 

5. That as per the report of Tehsildar, Nahan, no application for 

demarcation of Flood Plain Area/ Land situated in village Ambwala 

Sainwala was ever filed for demarcation in th • ffi b . e1r o ice y any 
mterested party so far neither any such demarcat· . ion was conducted m 
respect of flood plain area till date. 

1 6 Th f! • at a report was also called from the Supe • t d. . 
1 . . nn en mg Engmeer Jal 
~ Shakt1 V1bhag, Sirmaur, HP. As per the re 
1 E . • port of the Superintendino 
1 '{',.'?-., ngmeer, JSV, Sirmaur the detailed project 

0 

' ~·-i•'o' ~ . report for " Flood Plain 
i ro{'00·-v..._ ~-· ne of Markanda raver alongwith its t .b . . 

~ V (\(J. n• t • rJ utarJCS JD s• 
: e~-v: \ c;,,\<. as r1ct of Himachal Pradesh" . irmaur, 
, o -~\\'v b amounting to Rs 
~ C" een submitted to the p . . • 143.63 Lakh has 
~ ' roJect Director, (P . 
• Attested Pradesh Secretariat, Shimla b th Mu) .SDMA, H1machal 
i s HANT o· · · Y e Executive E • • 
~ ... ~.,-, 1v1s10n, Nahan, vide letter N ngmeer, Jal Shakti 
ij.' lssloner 

0
• PW.Jsy D ~ ahan (H.P.) - B-Nahan/2025-70 I 

I ~11.1., 
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I ./ · 20 

1
! ,f · dated 28-04- 25 (Anncxurc R-2) for necessary approval from the 

j ' ( State Disaster Management Authority (SOMA). The river Salani is a 

/1/. ·. , tributary of river Marknndn, is proposed for flood plain zoning, which 

...,. ' will be marked after obtaining the necessary approval/ arranging of the 

funds from the competent nuthority, 

.. 

7. That the complinncc of the direction of Hon'blc Tribunal has been 

ensured in true letter and spirit. t 

VERIFICATION 

1, the above named deponent, do hereby verify that the contents of Para 

Nos. 1 to 7 of my above affidavit are believed to be true and correct to 

the best of my knowledge and belief a~d no part of it is false and 

nothing has been concealed therein. 

Verified at Nahan on 

t) 
ssloner 

ahan (H.P.) 

&f.·~-2-~ 

Ol/ -0j-2025. 

Through Counsel 

ent. 
ndentNo-04 

Deputy Commissioner, 
Sirmaur . 

DepU\V Comrnls!,\cner 
District S\rmau1 (H .P.) 
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-~­
Himnclrnl Prndcsh 
,Jnl Slrnkti Vibhng 

No . .ISV-CN-WS-(R)-NGT OA 58/15/25- tf "2,$ fff1 
·1) 

Subject: -

Reference:-

/4e Deputy Commissioner, 

District Sirmour at Nahan (HP). 

Regarding f ~ con~l-uct dcmnrcntion of flood plain zone of 
river Salnni, ns per directions of Hon'blc NGT. 

• Your office Jetter N_o. DC-Dev (NGT OA No. 58/2015)-2024-

95 l l dated 19.09.2025. 

On the subject cit~d above, idndly refer to your letter referred 

above vide which it has been dir~cted to c~nduct demarcation of the flood plain zone of 

river Sa1ani~ District Sirmour at ~he earliest. : •.• · 
• , . ' . 

. In th~~-connection,l as ·per_ 1:eport submitted by the Executive 

Engineer, Jal Shakti Divisioi1; N·~han,' it · i~·jubniitt~d that the detailed project report for 
• · . . ! . ' • 

"Flood plain zoning of Marka~da river a~~I its tributaries,, amounting to Rs. 143.36 . . . , 

lakh has been submitted to the SOMA (HP. S_tate Disaste1; Management Authority) by the 

Executive Engineer, Jal Shakti Division, Nahan vide proposal ID 156 dated 28.04.2025 

through online portal of SDMA for necessary .approval and arranging of funds. But the 

proposal was returned back by the SDMA through online with some observations. Tl1e 

observati;)ns ha-ye been attended by the concerned consultant and re-submitted through 

on line portal on _29.09.2025. The river Salani, which is a tributary of river Markanda, is 
~ .-: 

' . . . . . 

proposed for fl~c,d plain zoning, which will be marked after obtaining the necessnry 

approval/arranging of the funds from the competent authority. 

action please. 

This is for favour of information and taking further necessary 

· t·· r~E ·" 
1per~~~ ~ ngmeer, 

Jal Sh~1~e, Nanan. 

. Copy t~ the Ex~cutive Engineer, Jal Shakti Division, Nahan 
w.r.t. l11s office letter No. 4834 for ·mformation and necessary action. 

SuperintenLng Engineer, 
Jal Shakti Circle, Nahan. 

• I I " • 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPLE BENCH, NEW DELHI 

MA No. 34/2024 IN 

Original Application No. 58 of 2015 

IN THE MATTER OF:-

Ramesh Chand & Ors. ......... Petitioner 

VERSUS 

Union of India & Ors. 
. ..... RESPONDENTS 

AFFIDAVIT 

I, Priyanka Verma, Aged 39 years, at present servmg as Deputy 

Commissioner, District Sirmaur, Himachal Pradesh, do hereby solemnly 

affirm and state on oath as under: 

4. That I am the Respondent No. 4 in the captioned matter and I am 

well conversant with the facts and circumstances of the case and as 

such I am competent to swear thi_s Affidavit. 

5. That I have read over and understood the contents of the 

accompanying application and state that the contents thereof are 

true and correct to the best of my knowledge and belief. 

6. I state that the annexures annexed to the Application are true 

copies of their respective originals. 

AT~ s ft'B l-L<r' 
(J · . • . : , r~: .~1: .u :: l1;irm2' 

-. :·1oc;; \c & 
L,. , .:\ L.ommissione· 
Nah;rn H:P. (lndbJ 
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VERIFICATION 

I, the above-named Deponent, do hereby verify that the contents of the above 

Affidavit/ reply/ response are true and correct. No part of it is false and 

nothing material has been concealed there from. 

Verified at t:1~ on this the 6 ~ day of October 2025. 

A_gES ~~~j_~ 
(Jagc.Jev C· . 1'1d Sharm8 \ 

/ . • . 1:c & 
O a'.h i ,,, · •:,1s~ione· 
Nahan H'.'P. (lndi~ ... J 
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